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By making this OA the applicant has approached this Tribunal under

Section 19 of the Administrative Tribunals Act, 1985 seeking the following

reliefs :

a)  To direct the respondent to reinstate the applicant to his former
post and not to treat the period of put off duty as if nothing had
happened and to pay all accrued arrears of pay with consequential
benefits with interest,

b)  To declare the order of put off duty dated 1.4.2013 passed by the
Sub Divisional Inspector of Post Offices, Cooch BGehar, has cease
to be effective on expiry of 15 days under Rule 9(1) put off duty;

c)  To resin and quash ptpeﬂorder'of.removal passed by the disciplinary
authority dated 24¥12:2044 & { é? df .

d)  Toquash an'"é._x’és}n the charge shee a:cré'd 19.6.2014;

el To qua§ﬁ}a‘1"nd resin the inquiry proceedi ﬁé and its report dated
29.10.2014; ' N

) Costs™or incidentallto and arising outsof this application;

g) Any bther ordﬁ‘:org’?raers' as yo r%rdships ﬁ‘ﬁy'de%m fit and
'prcsper by wa‘?of “mouldfhg’thé réliefs. '
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service. The appl'.i\c"ant filéd an. appeal befﬁ_rq‘the Apbpellaté” Authority on
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13.2.2015 (Annexure A/S) which is still pending=Accordingly the 1d. Counsel
B} . o -_ ..
for the applicant submitted that at this stage,.the applicant will be satisfied if
the respondent authorities are directed to consider and dispose of the appeal
dated 13.2.2015 within a specific time frame.
Ld. Counsel for the respondents has no objection if such prayer is
allowed.
4. By accepting the prayer made by the 1d. Counsel for the applicant, we

direct the respondent authorities to dispose of the pending appeal dated

13.2.2015 {Annexure A/S) within a period of three months from the date of
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receipt of the copy of this order. The decision so arrived at shall be a reasoned

and speaking one and communicated to the applicant forthwith.

5. With the above observation and direction the OA stands disposed of. MA

also stands disposed of. No order as to costs.
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